Court No. - 46 WWW.LIVELAW.IN

Case :- CRIMINAL MISC. WRIT PETITION No. - 6348 of 2021

Petitioner :- Jagram

Respondent :- State Of U.P. And 5 Others

Counsel for Petitioner :- Shivakant Singh,Ram Swaroop (Singh)
Counsel for Respondent :- G.A.

Hon'ble Surya Prakash Kesarwani,J.
Hon'ble Piyush Agrawal.J.

1. Heard learned counsel for the petitioner and Sri Rupak Chaube, learned

A.G.A. for the State-respondents.

2. A counter affidavit on behalf of respondent No.1 dated 07.09.2021 has

been filed today, which is taken on record.

3. This court vide judgment dated 11.06.2021 in Criminal Misc. Writ
Petition No.16386 of 2020 (Shiv Kumar Verma and another vs. State of U.P. and

3 others), has issued the following directions:-

“(i) The State Government shall ensure that the provisions of the Cr.P.C. as
referred in the policy decision dated 23.03.2021 are strictly followed/observed
by all the concerned officers.

(i1) The State Government shall further ensure that paragraph 12 of the policy
decision dated 23.03.2021 is strictly implemented, which at the cost of
repetition 1s reproduced below:

(1) “vT @ GRET & IgWT—21 FT SoolgT Hvd §F ¥ AT Ft sdy favrea 2
T @ fely STgRIE® TR FI9T offg & Q1Y U G 9% Scaverdl IRaR @ favg
Sod0 VRPN WE (JgUTET Vd Ifler) [AgEmEes, 1999, f& ST gfear  wfdwdor
(SRl vs 37tfier) &ow, 1969 T S0N0 SFEfvel Svfl & Ylord SIEdiNgl @l (U8 3w
3rtier) fAamract], 1991 (T wonfera) 4 a9 & ST qUSTHE BRI B ST |

() geaE FIRERT FRT o9+ wig RuiE 03 A8 A SfraT GUT fAgHraeh § ger
Sicol&a WA Jegd @1 it

() e fFd FERE @ @y wy & fovrgad gAifa urft ot & af fifsT e
P H0—25,000,/ P IR BT YT Jonaot & wF H 197 SR/

(iif) The State Government shall publish Para 12 of its Policy decision dated
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23.03.2021 in all Iargely circulated National Level Newspaper having
circulation in the State of Uttar Pradesh and shall also display it on display
board at prominent places within public view, in all blocks, Tehsil
Headquarters, Police Stations and in campus of District Collectorate in the
whole of the State of Uttar Pradesh.

(iv) Copy of this order shall be sent by the State Government to all District
level and Tehsil level Bar Associations in the whole of the State of Uttar
Pradesh.”

4. Let an affidavit be filed by the respondent No.l clearly disclosing
therein as to whether the afore-quoted direction Nos.(iii) and (iv) of the
judgment in the case of Shiv Kumar Verma and another (supra) has been
complied with? If the answer is in affirmative, then copies of relevant
newspapers and report of displaying the para-12 of the policy decision dated
23.03.2021 on display board at prominent places within public view, in all
blocks, Tehsil Headquarters, Police Stations and in campus of District
Collectorate in the whole of the State of Uttar Pradesh and sending of the
copies of the order to all District level and Tehsil level Bar Associations in the

whole of the State of Uttar Pradesh, shall also be filed along with the affidavit.

5. The affidavit of compliance be filed on or before the next date fixed.

6. Put up as a fresh case for further hearing before this bench on
14.09.2021 at 10 A M.

Order Date ;- 07.09.2021
NLY



